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19.12.88 Appearance: _ ; , 7 PNS ‘ o
Sh K Karthikeya . | - Applicant absent. ACGSC for the
D?g:cgzg, ACGSC Res.s prays Purther tims for filing reply
' gtatement. Posted for repl statement
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21.2.89 Appearanca: * - ) ONS Comeal

. Applicant absent. :‘Res. appear.
Sh- KK Panicker, pplic PP

ACGSC for res, - . v_through.ACGSCQ: Further»time.prayed for
£ 2 A8Y ' reply. Posted as last chance for filing
Cove - | reply to 3.4.89, | '
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21.2.89
3.4.89 Appearance: . o
" ' Mr.K.Karthikeya . o _Eﬂg
Pani;kar,ACGSC-fur Res. Applicant bbeent. B@sbogdeﬁgé
represented by ACGSC. Reply statement
filed. Rejoinder if any be filed in

2 weeks: Posted for hearing on 21.6.89.
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21.6.89 | Shri K.Karthikeya Panidker PKK & SPM
. K ACGSC :

Neither the applicant nor his
learned counsel is present. It appears that
the .applicant has been' absenting himself
consistentlycar hearing after hearing. The
learned counsel for the respondents states
~ | that necessary relief has already been
;5) extended to the applicant., This may te

o 1 1 N2 perhaps one of the reasongfihe applicant
%l oy : is not prosecuting this application, which
v | %?7¢ is cdismissed for default and non-pro-
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